Title: Regarding pending Ayodhya case before Special Additional Sessions Judge.
17.02 hrs.

MR. SPEAKER: Now, we take up the next issue. Shri Mulayam Singh.
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SHRIANIL BASU (ARAMBAGH): Sir, is there any instruction to stop the display on Television? ...(Interruptions))
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SHRIS. BANGARAPPA (SHIMOGA): Sir, let him start afresh from the beginning. ... (Interruptions)
MR. SPEAKER: No, they are telecasting it. Please take your seat.
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MR. SPEAKER: Shri Mulayam Singh Yadav, they are already on.
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SHRIRAJESH PILOT : He should answer this. In 1989, there were two. They were all with them. They were togetherin 1989.
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SHRIPRAVIN RASHTRAPAL (PATAN): Shri Mulayam Singh Yadav is referring to certain events right from 1954 to 1992, that is the
date of event of demolition of Babri Masjid. This is not correct. This august House is concerned about what happened on 6.12.1992
and subsequent actions taken by the Government of India. ... (Interruptions)
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The question was about the present status of the Babri Masjid demolition case. The answer was : "Investigation in the Babri Masijid
demolition cases by C.B.I. was completed on 5.10.1993 and a chargesheet was filed in the court of Special Magistrate, Ayodhya
Prakaran, Lucknow on 5.10.1993 against 40 accused persons. After further investigation a supplementary chargesheet was filed
against nine more accused persons in the said courton 11.1.1996."
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The question was about the number of special courts set up in Lucknow for the trial of the accused. The answer was : "Special courts
are constituted. One court of Special Magistrate; another special court of Ayodhya Prakaran at Lucknow for the trial of the cases."

The next question was about the names of the persons arrested or granted bail. The answer was : "List enclosed."
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The question was about the manner in which both the Central and State Governments are monitoring the cases.
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The answer was : "Special Judge, Ayodhya Prakaran has passed an order on 9.9.1997 - when they were not Ministers - holding that
there is a prima facie case to frame charges against all the 49 accused persons. Against this, 33 accused persons have filed revision
petitions in the Lucknow Bench of the Hon. High Court of Allahabad in October, 1997 which are being heard regularly."

They are continuing from 1997.
The answer further says : "The revision petitions are pending for disposal in the High Court. In the Trial Court pending disposal of the

revision petitioners, the proceedings are being adjourned. A Special Public Prosecutor appointed by the Government of India to
conduct the trial of these cases is attending the trial court and the High Court regularly.”
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there is a prima facie case to frame charges.
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These accused are column one accused and not column two accused.
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SHRISOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, | thought we were here concerned with a very fundamental issue. Of
course, we cannot, sitting here, decide about the merits of the pending matters. But so far as our political and factual assessment in
the past is concerned, we stick to that, the Sangh Parivar is up to the neck in demolishing the Mosque. They may call it a dhancha, but
why should all dhanchas be destroyed, in this country?

">8Sir, there have been people on that side, very highly placed functionaries of the Sangh Parivar, who have claimed credit for the
demolition of the Babri Mosque. There are Parties who are represented here whose leaders have been openly saying that they have
done, as it were, a great patriotic duty in demolishing that Mosque. Therefore, according to our assessment -- we have said it earlier, |
need not elaborate -- the Sangh Parivar, including many of our Members sitting on that side and also people here by their callous
negligence, if not, what should | say, maybe, passive collaboration have done this.

">8Sir, Iremember, | was in Delhi on that day. | had rung up Shri Narasimha Rao, the then Prime Minister of India and also Shri S.B.
Chavan, the then Home Minister and they all assured that all possible steps are being taken to prevent that. But then we saw what had
happened. So, we cannot exonerate my friends sitting on the right side here today. | hope, they have realised the great folly and
mistake, if it is a mistake, if not a complicity that they had committed.

">Sir, but the issue today is a fundamental issue that factually there are cases pending. Mr. Prime Minister man wish it or not, they are
pending. First of all investigation was completed as early as in 1993. That was within one year of that heinous act, what we call itas a
black act, being committed. Investigation was completed on the 14th of October, 1993. It has been six years since then. Yesterday we
heard in the Conference of the Chief Justices that they were for early disposal of the pending cases. The Chief Justice of India has
issued a direction that every pending criminal case should be decided within one year. But even after six years after investigations
had been completed and chargesheets filed, it has not been disposed of. It took four years for the special Judge to take up the matter
and he has now found that there is a prima facie case init. Against that, 33 out of the 49 people -- | do not know who these 16 persons
are — have gone on revision before the Lucknow Bench in October, 1997. Today we are in December, 1999. It has been said that the
case is being regularly heard for over two years but no decision has been given. This is one of the classic examples of delay in
criminal proceedings in our country.

">8Sir, the question that arise is, is the delay because of the highest functionaries that are involved in this case? Today we have gota
very unseemly situation where the hon. Home Minister is dealing with the Ministry which is concerned with this litigation. Therefore, itis
a case of almost a prosecutor and an accused ... (Interruptions)What is factually wrong in it?

">Sir, there is one more very well-known saying - | am sure, Shri Jethmalani will agree with me because he believes in transparency;
he believes in certain morales. | accept his statement. He is a very respected member of the Bar -- that justice must not only be done
but seen to be done. | am sure, he will not quarrel with this proposition.

">THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRIRAM JETHMALANI): Not at all.



">SHRISOMNATH CHATTERJEE : Thank you. That was expected of you although you are in that company. Therefore, the question is
very fundamental. An accused person against whom a prima facie case has been found is occupying a very high office in this country
and is sitting next to the Prime Minister of India in this House. Yesterday a point was taken that was he competent to answer questions
about his own matter? This is a very fundamental issue. When

">Shri Laloo Prasad Yadav -- against whom charges were filed -- was accused, all sections of the House demanded -- | also joined in
that demand on behalf of my Party -- that he should forthwith resign from Chief Ministership.

">Some examples have been given in this very House. Shri Lal Krishna Advani was applauded by the country when he decided,
during the havala prosecution, that he will not seek public office or even contest election. Suddenly, after his party has come to power
inthe process, whatever that process is, he takes up a different attitude altogether! Not only that, he is bold enough to say, "I shall
continue". Well, by his action it seems he wants to say that he must continue in his position. | do not know if the Prime Minister is either
helpless or is trying to do a good thing to his old colleague in his party.

">What would be the position of an ordinary individual in this country in a similar situation? Will he be allowed to deal with a matter in
which he himself is one of the accused? Can he have anything to do with the prosecution of such a case? This is the fundamental
issue. Therefore, Mr. Speaker, Sir, | said in the meeting of leaders that you held, "Let the Prime Minister, as the head of the
Government, come and tell us as to what the perception of this Government is on this impropriety; as to whether this type of mixing up
of roles at the highest level is possible; as to why this case has taken six years" time after the charge-sheet was filed; and as to what
is happening now? | do not know what is the role of the Government of India.

">As | said at the beginning, | am not here to apportion blame. |am not here to hold anybody guilty of any crime. In fact lam not
enjoying it per se that three of our distinguished colleagues on that side are accused in a case. | am not holding them guilty, nor can |
do that. | would like to know what their conscience says. What does the conscience of the Prime Minister say in this matter?

">Shri Dasmunsi spoke about the qualities of the Prime Minister. | am not questioning that. | was present in the House when Shri
Vajpayee, a greatly fluttered person, came to the House on that day. | was present in the House on the 6th of December, 1992, and he
entered the House almost as a broken person and said that he was sorry and that he regretted it. When he said that, it was
appreciated by the country and by the House. Of course, in his own inimitable style he had retracted from that position later because of
political compulsion. But at least for a while he felt that that was something very wrong. Today he is presiding over the affairs of this
country. This is a serious case which is pending, which has tremendously tarnished the image of this country whether one admits or
not. Today, after seven years, we are still groping in the dark. Today, by fortuitous events, the Home Minister, who is one of the prime
accused, is deciding the fate of his own case.

">Sir, propriety demands that the Prime Minister takes the obvious step. As Shri Mulayam Singh demanded, the hon. Ministers in
question may respond adequately in this regard to this House. They once forced some of their colleagues like Shri Buta Singh and
Shri Muthiah to give up their ministerships. Shri Khurana is not here. Maybe he has left to avoid the embarrassment this situation may
cause to him. Once this House was not allowed to run for 12 days because there were serious allegations against Shri Sukh Ram.
Now, because Shri Sukh Ram is sitting in their lap they treat him differently.

">Different standards should not apply to different people in matters of public life. It is a question of propriety; a question of
Constitution being held supreme; a question of strengthening people"s faith in the democratic system. Because of a temporary
maijority they cannot ignore when propriety and credibility of the system is challenged. When it is done, it will be very sad day for the
country. Therefore, | request that they rise to the occasion and do what is only proper thing to do.
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SHRIINDRAJIT GUPTA (MIDNAPORE): Mr. Speaker, Sir, | did not anticipate that there would be a full-dress debate on this question,
as it now appears. We were preparing ourselves for the Government"s response to a very limited or restricted point, the question
whether people who have been charge-sheeted for participating in the demolition of Babri Masjid are entitled or not entitled to
continue as Ministers in this House, which has been agitating the House for the last two days.

">You must have seen in the Press that this anniversary of the event has stirred up strong reactions and emotions not only in this
House, in this country but in other countries also. There are reports of demonstrations and of people recalling what happened on that
fateful day. It is not a matter which can be just left like that. This event took place on the 6th of December. Next day, on the 7th of
December, everybody was very much agitated. We came to the House as usual. Unfortunately, | do not have the copies of the
proceedings with me now, but | am sure it will not be contradicted. At that time Shri Vajpayee was not the Prime Minister because
there was no BJP Government over which he could be the Prime Minister. He was an ordinary Member of the House, a Leader of his
Party and was sitting quite close to us on this side. Shri Vajpayee was very much worked up, indignant, angry and agitated on that
day. | remember him saying here in the House, "We do not know as to who has committed this deed. It has not been done on
anybody"s instructions. We have not ordered or asked anybody to behave like this."

">We do not know who these people are. We do not know why they have behaved like this. But, this is something which is very
condemnable and disgraceful and whoever has done it should be brought to book. These were the words he used. They must be
brought to book and they must be punished. These words were uttered by him, not by anyone of us. You can consult the record and
see for

">yourself, | remember it very clearly and distinctly here in this House. That is what he had said.

">After the passing of so many years, in the mean time, Shri Vajpayee is now the Prime Minister of this country. His party is in power.
But, after all this, now we find that instead of the perpetrators of this crime being brought to book, they are here now sitting in the seats
of power. Shri Vajpayee is keeping quiet about it. He has not recalled what he himself said, how he reacted in this House on the 7th of
December. He has not said a word. The country is therefore not at all enlightened as to what is the stand of the Government and the
Prime Minister on this question,

">Allwe had wanted here today was that this position must be clarified. As far as the technical or the legal side of it is concerned, |
think the matter has been made quite clear from the records and what has been stated here on the basis of the court"s findings. Now
what remains is only one point; not which party did what. There is only one point to be decided. The people who have been named and
against whom charge-sheets have been framed, whether they are going to be permitted to remain as ministers in the seats of power
or they have to be removed from those seats of power. There is no other question now. Unless this matter is settied on the basis of
justice and equity, | am afraid, the proceedings of this House will be disrupted.



">| want to say one thing more. Continually they were saying at that

">time and even now they are saying -
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">Why did you demolish something which according to you was not a Masjid at all?
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">Sir, there is no way out like this.
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">SHRIINDRAJIT GUPTA : Are we now going to discuss about Babar and what happened hundreds of years ago? If somebody had
demolished a temple which is established, then certainly it has to be inquired into....(Interruptions)....Anyway, now the matter is that
people are not concerned with what happened hundreds and thousands of years ago. Here is something going on. There is a modem
State; a secular State is functioning here and an elected Parliament is in Session. This matter is under discussion and therefore, |
stand by what the hon. Prime Minister said who, at that time, was not the Prime Minister. On the 7th December, he was not the Prime
Minister. But he said something here which was completely frue and correct. He showed his anger and indignation and said that
people who have done this will have to be brought to book, hauled up and punished. He said it. It can be confirmed from the records.
Therefore, | only want him to remain true and loyal to what he had said at that time. Even though much delay has taken place, justice
has to be done and the secular credentials of this country have got to be defended and upheld.
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">SHRISATYAVRAT CHATURVEDI (KHAJURAHO): We are raising objection to this. To say that we did not utter a word is not
correct.
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">MR. SPEAKER: Nothing should go on record except Dr. Vijay Kumar Malhotra"s speech.
">(Interruptions)*
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">MR. SPEAKER: Shri Ramdas Athawale, please take your seat.
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MR. SPEAKER: Nothing will go on record except Dr. Vijay Kumar Malhotra"s submission.
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MR. SPEAKER: Dr. Vijay Kumar Malhotra, the hon. Prime Minister is going to make a statement. Please conclude.
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Your party MP"s son has said so. Your party MP"s son has given an affidavit.
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MR. SPEAKER: He is not yielding. Please take your seat.
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SHRIK. YERRANNAIDU (SRIKAKULAM): Mr. Speaker, Sir, this is a very limited matter. Under the Rules of Procedure we cannot
discuss this matter elaborately, because itis pending in the court. The matter is sub judice. But, we, our party, have organised rallies
against the demolition of Babri Masijid, at that time. We had blamed Shri Kalyan Singh"s Government and also Shri P.V. Narasimha
Rao"s Government for the demolition. This is an old case in which the C.B.l. has already filed two charge-sheets and the then
Government, headed by Shri P.V. Narasimha Rao, had appointed public prosecutors to speed up this case. Now, we are in the year
1999. At the time of filing the charge-sheets, the special court had said that prima facie there is a case. Now, the Opposition parties
are blaming the Government. Why have they not taken any stand in the House earlier?

">Shri Advani was there twice as the Minister of Home Affairs. We have discussed this issue several times on the floor of this House.
My party categorically stated about the Bofors case that the law would take its own course. Even the prosecutors were appointed by
the then Government. The present Government has been continuing with that. If the Minister of Home Affairs and some other Ministers
were particular, they would have withdrawn the case. But the law will take its own course. The Special Court will give a judgment. Then,
we will discuss it. Thatis my party"s stand.

">My request through you is that the hon. Prime Minister should give instructions to speed up the trial in this case. We will wait for the
judgment and then we will discuss it.
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SHRIG.M. BANATWALLA (PONNANI): Mr. Speaker Sir, my Q.No.104 came up for discussion yesterday and certain critical issues
emerged from the discussion. These issues were strongly supported by the earlier replies of the Government to an Unstarred
Q.No.202 of hon. Member Shri Priya Ranjan Dasmunsi also.

">Sir, itis necessary that we do not deviate and derail the main issue with which we are concerned today. Let us not try to derail the
critical issues that have come up by the so-called references to the history of the Babri Masjid or the merits of the case or even by
hollow untenable imaginative references to the so-called Muslim communalism reciprocated and strengthened by the Hindu
communalism. | condemn this pervert thinking.

">Today, the critical issue is that all parliamentary norms, all parliamentary morality, ethics and propriety have all been flouted. Here
we have a bewildering and unacceptable situation that the hon. Minister replies to this House that he is the accused; that the court has
ordered that there is a prima facie case against him; that he, the accused, is having a public prosecutor under his own advice and
guidance to prosecute him; and that he, the accused, is monitoring the case against himself.

">Sir, what a ridiculous situation? Let not the largest democracy of the world be reduced to this farce and mockery, that is the question
that is over there.

">\We are being asked, why is this question today. It is because all the judicial processes, unfortunately, have become tardyin their
pace and are moving with snail's pace. We have our own apprehensions, Sir, that because of this bewildering situation, where so
many Ministers in the Council of Ministers are personally involved and accused, because of such a situation, we have our
apprehensions. The cases pertaining to the title deed, the cases in the trial court against the accused, the proceedings of the
Liberhan Commission, where even the Ministers are not appearing for their evidence, the cases in the Supreme Court with respect to
the contempt of the Supreme Court in which the present Ministers are also involved--all these have come to a standstill. They are not
proceeding further. We, therefore, have our apprehensions as to how this Council of Ministers is exercising its function. ...
(Interruptions) We will listen to the Prime Minister tellina us as to how the Council of Ministers could function under such a situation



where it has accused among themselves. ... (Interruptions)

">MR. SPEAKER: Nothing should go into the record except Shri Banatwalla"s speech.
">(Interruptions) ... *

">MR. SPEAKER: Shri Banatwalla, please wind up.

">SHRIG.M. BANATWALLA : Then, Sir, as itis, the entire Sangh Parivar is responsible no doubt but then here we have specific
Ministers who are accused. Under such a situation, let the highest parliamentary decency, propriety, morality, and probity be accepted
and be taken up. That is our demand, Sir.

">MR. SPEAKER: Now, Shri P.H. Pandiyan. Please take only one minute.

LS

">*Not Recorded.

SHRIP.H. PANDIYAN (TRUNELVELI): Mr. Speaker, Sir, December 6, 1992 was the black day for the minorities and the dead blow
for secularism. ... (Interruptions) Now, | went through the answer to the Unstarred Question to see as to whatwas it. ... (Interruptions)
Sir, is it the way? ... (Interruptions) Mr. Speaker, Sir, please control the House. ... (Interruptions)

">MR. SPEAKER: Nothing should go into the record except Shri Pandiyan"s speech.

">(Interruptions) *

">SHRIP.H. PANDIYAN : I want to read the answer to the Unstarred Question No. 207. ... (Interruptions)
">MR. SPEAKER: Hon. Members, please take your seats.

">... (Interruptions)

">SHRIP.H. PANDIYAN : Mr. Speaker, Sir, let me be allowed to speak. ... (Interruptions) Mr. Speaker, Sir, the third question, 207 (c)-
the names of the persons arrested and granted bail. This is most important. In the enclosed sheet, it has been stated ... (Interruptions)
Sir, is itthe way? | can react. What are these people thinking? ... (Interruptions)

">| can react. | was the Speaker for four years and | was the Deputy-Speaker for four years. (Interruptions) What is this? (Interruptions) |
can react. From tomorrow onwards, the House will not be allowed to go on. I cando it. | can do it from tomorrow onwards. If | make up
my mind, the House will not be allowed to go on. Please understand that. If | make up my mind, | will see to it that two of your Ministers
will be out of Cabinet. | have spared them. If you cooperate with me, they will be Ministers. Otherwise, tomorrow they will be out of the
Cabinet. Mind it, | have charges against them. | have been keeping quiet. Do not incite me.(Interruptions) What is this? | have seen
such a House.

"

">*Not Recorded.

">Mr. Speaker, Sir, in column 26, the Home Minister, Shri L.K. Advani"s name is mentioned. He is released on bail and he is sitting
here. He can be hauled up by the Magistrate tomorrow. Your writ will not lie there. The House"s writ will not lie there. He is on bail. In
column 34, the name of Kumari Uma Bharati is there. She is on bail.

">MR. SPEAKER: Shri Pandiyan, we are not discussing the entire case. You please understand that.
">__. (Interruptions)

">SHRIP.H. PANDIYAN : What is this? Now, | must be allowed to speak. | have come here to speak. In column 38, the name of the
Human Resource Development Minister, Dr. Murli Manohar Joshi is there. He is also on bail. ... (Interruptions)

">SHRISOMNATH CHATTERJEE (BOLPUR): You carry on.

">SHRIP.H. PANDIYAN : If this is the way, | will not allow any Minister to participate. Do you want to know who am I? | can control
anything. | have faced so many situations. This is nothing for me. (Interruptions) This is nothing. | had enough experience in Parliament
and in Legislature.

">SHRISOMNATH CHATTERJEE : You ignore them.

">SHRIP.H. PANDIYAN : Slow motion trial is a fundamental right for the Central Ministers whereas speedy trial is a right for the
adversaries, the political opponents. They should have a speedy trial for the political opponents but slow motion trial is a fundamental
right for the Government, for the Ministers. Under the Indian Penal Code, wherever the word starts, Lord MaCaulay has said
"whoever". It is not Shri Advani or anybody. It starts with the word "whoever". So, in that way, they have been accused of conspiracy
under Section 120B. (Interruptions) | will not allow. Tomorrow, your Ministers will go out. | will level charges now.... *

">Two Ministers are in that Cabinet. | have spared them.

"~



">*Expunged as ordered by the Chair.
">SHRIRAJESH PILOT (DAUSA): ltis against the Cabinet Ministers. Is it going on record? ltis a very serious issue.

">SHRIP.H. PANDIYAN : Mind it, tomorrow morning, they will be out of the Cabinet..(Interruptions) Do not irritate me. There are two
Ministers. They are Ministers from DMK. (Interruptions) If they keep quiet, | will not haul them. Otherwise, they will be out. One Minister,
who is in-charge of Environment, is running a chemical industry. It is Kings Chemicals. Another Minister is your Industries Minister.
(Interruptions) No, they have irritated me. Mr. Prime Minister, before obtaining the resignation of these four Ministers, get the
resignation of those two Ministers. The other one is Shri Murasoli Maran. ... (Interruptions)

">He is handling a cement industry in Tamil Nadu. My friend, Shri T.M. Selvaganpathi, has spoken in this House

saying...(Interruptions). No, now, the matter has taken a different turn. | will not leave it. Mr. Prime Minister, you have in your Cabinet
two ..
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">MR. SPEAKER: Shri Pandiyan, you can speak on the subject.
">_.. (Interruptions)

">SHRIP.H. PANDIYAN: Then,...(Interruptions) ..**

">MR. SPEAKER: This will not go on record.

">... (Interruptions)

">MR. SPEAKER: Shri Pandiyan, you can speak on the subject, otherwise I will not allow you.
">SHRIP.H. PANDIYAN : Sir, | must be allowed. Please ask them to keep quiet. (Interruptions).

*Expunged as ordered by the Chair

** Not Recorded.

MR. SPEAKER: This should not go on record.

(Interruptions) ...*

SHRIP.H. PANDIYAN : Sir, | should be allowed to speak. (Interruptions).
MR. SPEAKER: This should not go on record.

(Interruptions)*

SHRIK. YERRANNAIDU : Sir, | am on a point of order. If any Member makes an allegation against any other Member, he should give
notice to the hon. Speaker and also to the concerned Member and an opportunity to the Member should be given. He has not followed
all these things. It should be removed from the records. (Interruptions).

MR. SPEAKER: This should not go on record.

(Interruptions)*

MR. SPEAKER: | have called Shri Geete.

... (Interruptions)

MR. SPEAKER: Nothing should go on record except what Shri Geete says.

(Interruptions) *
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MR. SPEAKER: These words can be expunged from the records.
... (Interruptions)

SHRIP.H. PANDIYAN : Sir, I will finish in two minutes. (Interruptions). Four Ministers are facing trial before the special judge and the
special judge has framed charges. | do not know whether these four Ministers have appeared before the judge or not...(Interruptions).
Is it a way? We have only one speaker not umpteen number of speakers. These four Ministers have taken oath under the Constitution
that they will bear true faith and allegiance to the Constitution and they will discharge their duties without fear or favour, affection or ill-
will to all manner of people.

*Not Recorded.

On the demolition of the Babri Masjid where is the oath? Now, they have taken... (Interruptions). If this is videographed, they will not get
one vote outside. | am telling you frankly that they cannot get one vote. There must be uniformity in standards in public life. There
cannot be equations in treating individual Ministers. (Interruptions).

MR. SPEAKER: Shri Pandiyan, please wind up.
... (Interruptions)

SHRIP.H. PANDIYAN : Some Ministers have been asked to resign. Shri R. Muthiah was asked to resign by the hon. Prime Minister,;
Shri Buta Singh was asked to resign; Shri Lalu Prasad Yadav was asked to resign after he has been chargesheeted; Shri Madan Lal
Khurana has been asked to resign.

Now, | appeal to the hon. Prime Minister, through you, Sir, to obtain the resignation of the Minister of Home Affairs, Minister of Human
Resource Development, Kumari Uma Bharati, Shri Murasoli Maran and Shri T.R. Baalu.

MAJ. GEN. (RETD.) B.C. KHANDURI(GARHWAL): He is not supposed to leave immediately after his speech. This is against the
protocol. He should be called back. He should notimmediately leave the House. (Interruptions).
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SHRISUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, the Trinamool Congress is a firm believer in the principles of
secularism and communal harmony. We also believe in the principle of unity in diversity. | want to raise one basic question which is
whether the matter that is being discussed here today is a sub judice matter, and whether any sub judice matter can be raised on the
floor of the House or not. | want to hear your ruling on this. While the discussion was going on, Shri Sukh Ram"s name has also been
raised.

">Sir, | firmly believe that reference to the Babri Masjid issue and the case of Shri Sukh Ram should not be made in the same bracket.
Then the impact of the issue would get diluted. The issue of demolition of the Babri Masjid is, no doubt, a very serious issue. We also,
as has been mentioned by the leader of the Telugu Desam Party in Parliament, Shri Yerrainnaidu, launched protest against the
demolition of the Mosque. At that time, we were in the Congress Party. But frankly speaking, when we were in the Congress it was
really difficult for us to move around in the muslim dominated areas in different parts of the city of Calcutta in particular and in the State
of West Bengal in general.

">Sir, during the Assembly elections of 1996 in the State of West Bengal - the constituency which | represent, 40 per cent of the
population in the area are Urdu speaking Muslims -- the Muslims with folded hands told me that | should not mention the name of the
Congress Party but should seek votes for my own sake. This was the situation then. Now, the situation has started to change. What we
feel is that we are playing with fire and this issue is very sensitive.

">Sir, the judgement of the special court was delivered on 9.9.97 and the Government headed by Shri Atal Bihari Vajpayee was
dissolved on 26.4.99. Shri Basudeb Acharia, a few minutes back, was saying that this issue was discussed at that time also.

">SHRIBASU DEB ACHARIA (BANKURA): | said, it was raised.

">SHRISUDIP BANDYOPADHYAY : But this issue was not raised so vociferously as it is being raised today. What are the reasons
behind it? | would not say that the Private Members" Bill moved by Shri Kirit Somaiah has caused a lot of anger and fury in the minds
of the Members of the Opposition. But we would certainly say that justice delayed is justice denied. So, we would like the case to be
expedited. Shri Advani has told that he would make efforts to see that this matter is concluded very quickly ... (Interruptions) | would not
like to say anything on matters like whether Shri Advani would continue as the Home Minister or not; or whether he would be in charge
of that Department or not. Those aspects would be replied to by him or by the hon. Prime Minister. All that | would like to say is that this
is a sensitive matter and we should not utter anything or behave in a manner which might cause anger and make the situation more
worse.

">Sir, lwould also like to say that even in the last Elections the Congress Party did not raise this issue of Babri Masjid so vociferously
as they are doing it now. The reasonis not known to us. These issues get priority only when the leaders of the Party move without any
direction. Iwould like to appeal to the hon. Prime Minister to see that this case is concluded at the earliest and all the political parties

should abide by the judgement of the Supreme Court. | hope that this Babri Masjid issue is concluded as soon as possible.

THE PRIME MINISTER (SHRIATAL BIHARIVAJPAYEE): Mr. Speaker, Sir, pending Ayodhya cases can be classified into two
categories.

">The first category is of cases relating to the title dispute. There are five such cases, two of which have remained pending since over
49 years.

">The second category is of the case arising out of the happenings of December 6, 1992. In this case, charge-sheets have been filed
by the CBl against over fifty persons. This case is pending before the Special Additional Sessions Judge (Ayodhya Prakaran) since
5th October, 1993.

">| would like to affirm that ever since | have assumed office in March, 1998, neither | nor my Government has ever interfered in this
case, even though the investigating agency, namely, the CBlis directly under me. As has already been indicated in another context,
Government holds that interference in a pending prosecution is impermissible in law.

">Neither the Constitution nor the law disqualifies a Minister from holding office merely because a charge-sheet is filed by the police
or formal charges are framed by the court.

">The question as to who should be in the Council of Ministers is one of Prime Ministerial discretion, and sense of paolitical propriety.
Many circumstances are relevant to the final decision of the Prime Minister on these issues.

">In view of the fact that no change in the position of court cases has taken place ever since the Ministers concerned were inducted
into office in March, 1998, and no allegation of corruption or misuse of office is involved, the demand that the Ministers quit office or
that they be barred from replying to certain questions is untenable.



">However, the cases will be allowed to proceed without any interference from the Government here or at the State level.
">| urge this House to await the judicial verdict.

">... (Interruptions)

">

">... (Interruptions)
">MR. SPEAKER: The House stands adjourned to meet at 11 a.m. tomorrow the 8th December, 1999.
">18.58 hrs

">The Lok Sabha then adjourned till Eleven of the Clock on

">Wednesday, December, 8, 1999/Agrahayana 17, 1921 (Saka)



